IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD,
O.A.No.g?o/gz'

Date of orger
Between

!
HYDERABAD BENCH 1
L

| |

1
|

1, K.Chandraian
2. J.Ramuloo
3. G.S,Somasundaram
4. Ali Hussain
5. D.Laxmaiah
6, Dasarath
7. K.Krishna
8. B,Ramuloo
9. Venkat Narsaiah
10, Easwaraiah
11, Ramdass
12, C.S.8athyanarayana

13, Jai Prakash Rao o« Applicants

And

1. Chief Personnel Officer,
S.C.Rly., Secunderabad,

2. Divl. Rly. Manager(MG)/sC,
S5.C.Rly,, Secunderabad,

3. Sr. Divl, Personnel Officer(Mg),
S.C.Rly,, Secunderabad.

4. Sr. Divl, Mechanical Engineer(MG),
$.C.Rly., Secunderabad.

5.. D.Y.Satyanarayana
6, N.Hanumaiah
7. K.Narsingarao
8., P.Pentaiah
9, K.Krishna.B,
10, B.Narsingarao
11. K.Ramulu
12, T.Yadalah.L,

13, Krishna Jhon

14, Chilakalu

15, K,.Sammatah

16. K.Pochaiah

17. Chandraiah.B,

18, Ram Raj ' .

19. Balu Charan .+ Respondents

Counsel for the Applicants .. Shri S,Lakshma Reddy

Counael for the Respondents ,. Shrl V,Rajeswara Rao,

SC for Rlys.

CORAM

Hon'ble shri Juatice M'.G.Chaudhari H Vice-chairman 4/

Hon'ble Shri H.Rajendra Prasad : Member(a)

23,10.1996,
il




il

'6’771 L\.

-« D - 'l'
Order

\

(Per Hon'ble Shri Justice M.G,Chaudhari : Vice-Chair%anID

: |
The O.A, was filed on 28,10,92 by the 13 applicants,

Some of them were working at that time as Diesel Assistants,

some were working as Ist Fireman and some were workigg as

Goods Driver, Respondents No.5 to 9, 13, 14, .16, 17‘and 19

were working as Diesel Assisténts whereas Respondenté No, 10

to 12 were working as Shunting Drivers and Respondents No,15
‘ .

and 18 were working as Ist Fireman. The applicants Jere
initially engaged as'casual labourers in the year 196% and had
in course of time progressed to the posts in which they. were
working, In pursuance of a decision of this Tribunaﬂ in
T.A.No,881 of 1986 dated 18.4,1988 the seniority posﬂtion of

]

Respondents No.,5 to 8 was revised and their names weﬁe inter-
polated at the appropriate place in the seniority liét.

On that basis they were promoted on proforma basis w.e.f.
17.6.é3 and were designated as Ist Fireman w.e,f, 1,1.,86 _ _

- |
as per IV Pay Commission award. The organised labour had

raised a claim that the promotion of II Fireman to Fireman 'B'

was operated against the higﬁer grade vacancies of Fireman ‘A’

and as such they should be promoted as Fireman 'A! fﬁom

17.6.83. After a discussion at the PNM meeting it w%s decided

|
that promotion orders be issued for 223 employees on‘17.6.83
\
in which 158 vacancies were of Fireman 'A' and 65 va‘ancies

thereof of Fireman 'B' and it should be tresated as promo;ion“

\
to Fireman 'A' instead of Fireman 'B* for 158 vacancies duly

observing the 40 point roster. Hence a revised order; of.

promotion was issued in the year 1991, The applican?

were promoted as Fireman 'B' w.,e.f. 17.6.83 against the

vacancies of Fireman 'B' and whenever required they qfficiated
|

w

as Fireman 'A' in the exigencies of service. They were

however not entitled to claim regular promotion as Fireman tAt,

".l‘3

st
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The applicants dig noet file any representation\disputing L
i
the correctness of the decision taken at the PVM meeting, !
|
They did not even file any objection to the rcvused !

|
seniority list which was brepared after the dccision of the I

Tribunal ang the seniority positien of Respondents No.5 to Bh

)
wWas revised., Thus, the impact of the decision o& the {

Tribunal and the revisegd seniority list was to m?ke the
Respondents No.5 to g senfor to the applicants, ''The

1

decision of the Tribunal has become final andg n0|%ontrary

View can be taken in the present application, Tha steps
olewls = !

taken by the gggf:;aaes @ppear to have bheen taken”in consults

tion with the Labour Union at the bNm meeting and\in accord-

ance with the directions contained in the order of\the

Tribunal, The griesvance of the applicants made id\the

application {s nothing but to Say that a different! methoagd

|
should have been adopted which is however not permissible

/|
I
in view of the earlier decisfon and the revised senlority

)
position of Respondents No.5 to g, |£ L
adrenal Tl
that-they

|1

2., The applicants have ralsed the contention &
continued representation glven to the s¢/stT employeés.

The reply however reveals that the rcster points have been

l*__(/)“* frt_.
operated. Hence the grievance of the applicants saoﬁeatembe

' |
entertained. We therefore find no ground on which the

e s
relief as prayed can be granted to the applicants*giff being

that the order dated 19.3.91 relating to filling of vacancies

|
of Fireman 'A' be qguashed in so far as Respondents NolS to 19
, q

‘are concermed and to treat the applicants as promotedL

as

7 i y evised
' ty list to be re Jse .
'A' and tofdtrect the seniori !
Fireman t JL
No orders as to
I
. )
Interim orders stay vacated. I\

L e -

( M:G.Chaugharl 1}
( H, Rajend(A sad ) v1ce-Chairman.
Member

3 In the.result, the 0.A, is dismissed,

Dated: 23,10.1996.
Dictated in Open Court. #W
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